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Hon'ble Shri J,P. Sharma, Afember (J)

For the Applicant

For the Respondents

19.05.92

.Applicant

.Respondents

.Sh.S.K, Sawhney

.Sh.P.S. Mahendru

1. Aether Reporters of local papers may be
allov^ed to see the Judgement?

2. to be referred to the Reporter or not?

JUD<£fvg?^rr (oRAi.i

The applicant, retired Chief Ticket 'Inspector, filed

this application aggrieved by the order dt .19.9.1990 and

another order dt .15.12.1989 passed by DRM, Northern Railway*

withholding the post retirement passes which Vv-ere due to him
on his retirement on 16.5.1989 on the ground that the

^plicant over stayed in the allotted Railv,fay Quarter .^b.:^/E

Mahavat i<han Road, Delhi" beyond the period of pemission

accorded to him.

2. The learried counsel for the lie ant sta-fed that the

quarter has since been vacated on 1.8.1990 and referred to

the decision of the case of Union of India Vs. Shiv Charan,

. 2»• ♦

/



I

€reported In X992 (19) ATC I29 v.hsrein t.e Hcn-We

^urt held that the award of DCHG a«i the unauthorised
occupation of the Hallway quarter are distinct and separate
matters and the retired Railway e:^loyee can cl al» DCRa
With inte^st While the Hallway administration can realise
panel rent for unauthorised retention of the Hallway

..arter after retir,.ent. The learned counsel has also refe.rec
to the case of Wazir Chand vs. Union of India, decided by the
Full Bench /, ) •

Wherein tte Full Bench of the Central Administrative Tribunal

also held that the withholding of tfB post retirement passes

cannot in any way be conrected with the retention of the

Hallway quarter by the Railway e^loyee after retirement.

\

3. The learned counsel for the respondents referred to
the reply filed on behalf of the respondents in which the

averment made in the OA have been replied parawise and argued

that since the ^pllcant continued to remain in possession

of the allotted Railway quarter in an unauthorised manner even

after retirement from service on 15.5.1939 and sought permission

to retain the allotted Railway accommodation only upto 16.9.1989,
as per the Railway Board's fflircular for every month's illegal

retention, tvn sets of Hallway passes have been withheld.

4. I have considered the whole matter in the light of

the aforesaid pronouncements of the Full Bench judgeinent of tte
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Central v^iministrative -Tribunal -as v^ll as of the judgen^nt

of the Hon'ble Supreme C^ourt in the case of UDI vs. Shiv

Miaran and action of the respondents in v/ithholding the
t

post retirement passes canrxst be justified.

5. In view of the above facts, the application is allowed
/

and the respondents are directed not to withhold the post

ret ire ETient passes^. The ^plicant had already^been allov^e^

the interim relief of releasing the withheld passes by

the order dt,12.12.1990. The respondents are directed to

continue to release the said passes as per rules. The

respondents to conply with the above directions within a

period of three months from the date of receipt of a copy

of this oraer. In the circumstances, thg parties to bear

their own costs,

aks • • (J-p. sH/iam)
fCMBER (J)


